
.'DflINISTRTIVE TR1BU(AL 
NG.LE ANCH, BANfJLORE 

JTD Hi THE THIRTEETH DY UF OCTO8ER 1985 

Present 	Hon'ble Shri Ch, P nkrishnj Ro .., 	11mbr 	(J) 

Hon'hle Shri P. Srinivsn ...Member 	(A) 

sPPLIC.TILiS N6,93/35 & 941 Tu 945/85 

C'/'o  Sri K.B. 'Vijaya Ro, 
Thoup—D, P2tior1 Tuberculosis  
Institute, 	ng1ore-3. 

C. Mariln 
S/o Choo,epp, 
Group 0, 
Ntion1 Tuberculosis Institute, 
!'J0,5, R11ry Roar, Bnj210r-3. 

M.i- .Pajashtrun, 
S/o Late Snkarn Nair, 
Group 0, 
Nation1 Tuberculosis Institut, 
Nc,.8, Bellary Poad, B2nçalore-3. 

P. Somhekar, 
S/r S. Ranachariah, 
Group 0, 
Natjo.r1 Tuberculosis Institut, 
No.3 Be11ry Poi, Bunlore-3. 

S hivaraja, 
c/o  Siddaveraipa (1ts) 

4 	 . ouo D, 
Lionl Tuhsrculosis Irtitute, 

?, 
 

1311ry fload, 	n,uIor3. 

V. Muniyppa, 
S/c Venkatappa, 
Group 0, 
Nationu1 Tuhercu1osi Intituts, 
o.B, B11ary Road, 

App1icints 

(Shri M. Naryanasway ... Advocate) 

Union of India rsprsentd 
by its 	cretary, 
Health an1 Family We1fare, 
Servicer, Nirman Rhavan', 
Nw D::lhj, 

Th' Director cer1 of 
Hra1th Services, 
Nirrnn Bhavan, New Delhi, 

Tha Director, 
National Tuberculosis In3titut, 
M..,8, Bellary Pod, Plangalorn, 	 ... 	Rspondnts 

(Shri M.S. Pdmarajai . . Advocate) 

Thsr applic tion' rums up 	Court today for hring. 



rnidc th ?oilowir'g: 

[ F DER 

Th's. oppizti.ons uri1rit.d as ori,, ptitions bf'ors th 

Pih oL of' K 	itz< 	on tranfer Lip-re f'ix'd for hearing 

.uthay. 5hri !, Naraayan4swamy, 1ea7n 	couns1 for the  applicants 

'd Shri M.S. Jodrn;rojaiah ios 	counssl for rsponJents hzie  

hn har1. 

2. 	Tho facts in•olv!d in all ths3 applications are as fol1ow: 

All the applicants are Group D rnploys in the National Tuber-. 

culos.is  Inntitut (r'JTI) at 9anga1cir. It is stated that thy are  

nagd in th work of sputum colinction, assistinq;  taa.n of iflvS—

tig1ors in this regard. Their cnt€nLion is that the functionm 

thy pr?orrn 	rloguous to those of F'isld /tssistants (FA) in 

othr orgunisations liks th riational Sample Suroy [Irganisation 

and *.? eologicol Survsy of inia and that;  thref'ore, their 

Of pay suul hv been thr. sane as' th. 0 f r in othsr 

r:pLmt of 	uornment of India. Th p' ncls of the  

ptitionrs as of now,  is l9C-232 with a see  lctiun grade of 200-20 

'nui'ding to thsrr their sc-ai of py nhould hav ben 260350 

which is applicQhlle to FA in other 	prtnrts 	ilbile admitting 

ht thrs is no pof't o l 	in tb' T1, $h- i. 	:;rasw3r cn 

tndsd that the applicantn Jn':to(h f'iid jor!' wbicb is in th 

nature of thT work of th' fl 	 Th!y UndergO consin1erale 

risk n- are 	po 	to ob 	'jon 	Accordjn to Shj 

a Hib powmree Rrtructuring committee unor tho 

Chairmann,ip of 	Tharat Kunar visit 	th NTL World in rrspono.: 

to rprsentations submitt 	by th 	ppIicants, th Chai:n 	of 

th Cornmittss as,,surer,4  the pp1icastn that th Cornmitts would rsurrmsr'; 

the scale of pay oi' P-.20.35O for LH3 applicants. Ths prayL- of 

th? ppiintr is tht thi T:ibunal r:'ouL dirct thL rssponents 

_r) 



-- 

-j• • j ! ; 	' L 

p' :o: 

rriy cited a ::1:.1L of the Krnatka Pigh Court 1574 

	

04 i which the i' ount h 	irecUir that prnons ho 

- 	 re woIki2ç in th! NTI jèE ri3lc mv tiatorF but wre being 

iver the pay of UDCs shoula be put on th 	oie of Fij 

3 	 pu .-- 

hat th applicinL had no care for hing treated as F7 	Th 

1C15ion of th9 Karnataka Hi;h Court nit- b 'h:i Narayanarwamy 

	

no applicticn here. in that care p 	urn who Were oriyinlly 

'own an UCn 'r been r 	i;riatn'i 	Field mv tigaLorn by thr 

,,uthoritir of 'TL themsnIv,r .iw 	.hat tha. pLitioriuir 	nr win 

!hould 	ivn' 	pay ..rl.: of th 	in.tc posts. 

h 	;fl rjjt rd ¶-y bhr 	uthori 	..r:rf thn Hih Court ha 

u1 	t.t 	'. 	rcal 	ttached to pouts of F1L.L lnvntiga 

orr. i u 	r 	p  treflts of the Cou"runrrt shoula also b 	ivrr 
I 

u thn petitionrn. Thern harl been no redsisnatjon of th 

.plicints hnr 	s 	because the NTI did not consider their work 

quiwlent to that of 7  and there was no port of FA in NTI. 

appiictr hwd not h3n able to nf:ouj Chat Lhr f'nctiunn 

p:rformi h them 	similar to tbur ui 	JL•I. 

H ialification for recruitm,nt as peon co only 8th standard pass. Fie1 
whose 

investirators L :.iees were decided by the High Court of t<arnataka 

Hid to bn 'radu4t.n and wrr thnical ntff trained to tke mass 

"ray5 and to examine sputum 	Whrn tsams of investigators go out 

ponn ...i attached to then to help them collect sputum 

ncry. Thur is no t echnical expsrtise involved 

o the applicants cannot cliim parity in pay with FA in other 

tmntf . The High pwerd :structuning Committee cid not 

concern itnrlf with pay rca neat all nor did it 	comr:nri that 

appiicntr H-, 	 hn pi' male of F. 



4 	H 'u 4 T 	the matter very carefully. Us agrea 

with counsel for respondcnts that the cfecision of the Hijh 

Court. of Kariataka in 1974 2 KL?01 has no appliwztiov hr 

hwsausR the petitioneis hfoe ths Pigh 7ourt 

the authoritir thomnelvar an Finiq investigators and all  

OA the Hiqh Court di,d was to C:nt tim te pay approprit 

to rield InvistigaWr unile the applicants here have not been 

ttf- a.s fl by 	t has also to he borne in mind that the 

qu1if'ication for recruitment as peons is only 8th standard paSs. 

in any case it is not for us to asss the functions performed  

by any class of officials and to dirsct that a particular pay 

scale be fixed for a Class of po:tr 	Ln-d counnni for thn 

applicants could not tsll us the funcJonL'!hh are Lssoci&V 

with the poet of FA in other D'prtrrnt for cornparison. Moreover,  

thr 	of duLis performed hy prsons uorking in differant 

dsptnents can hu compared to detr.'rnv their similarity only 

, technical experts. It is for the rspondmnts to consider the 

4 
	

2.im of the app1icants to examine it on merits and to come to 

- conclusion thrreon 	We. therefore, direct the respondents to 

consider the claim of the applicants on merits and if the claim 

is well founded to grant there such benefits as they may deem fit. 

5. 	The app1ictions are dismissed suhjct to the observations 

made above. There will be no orders as to costs. 
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